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PART IV 
Acte of the Gnjarat w h t n r e  and Or-ces promulgated and 

Regnlationr made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by the 
Governor on the 29th March, 1979 is hereby published for general Information. 

J. P. VASAVADA, 
Deputy Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO 11 OF 1979. 

(First published after having receivd the assent of tho G~,vcrnor in the 
"Crrjnr(rt Gmvcrn~llent Gazefte" on the 30th March, 1979). 

An Act to amcnd certain laws relating to Universities and Local Authorities 
in the Statc for certain purposes. 

It is herclly enacted in the 'rhirtieth Ycar of the Republic of Indin ns follows:-- 

1. { I )  This .lot, 1 l 1 . i ~  I)c called t,llc Gujnmt Universities nnd thc Local Antho- slalrt 
rities 1,nws (h~ncntinlent) Act, 1979. titlo and 

commence' 
moot. 

(8) It shall come into force on such date as the State Government may, by 
notification in  the Oflick1 Gazette, appoint, 
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Amondlnc- 2. Each of the laws specified in the second column of the Schcdule shall bh 
nt ,of  cer- 

prv,,,- anleudcd in the malnlcr and to the extent specified against it in the third co- 
sio l~s  of 1mn1i thereof. 
l ~ w a  relat- 
ing to tho 
V~iiversi- 
tica and 
Lorn1 
Authoritio~, 

SCHEDULE 

Sr. Short titlc. 
KO. 
1 2 

Extent of amendment. 

3 

I. 3laharaja Sayaji Rao After section 54, tho following new section shall 
University of Baroda Act, be inserted, namely :- 
1049 (Baroda Act Ro. 17 
of 1940). 

prrlviacnt "54A. (I) Where thc University has established 
f,";iiEdb a provident fund for the benefit of ite officers, 
I I -  tcnehers and other servants under section 54, 
lllollt Trea- such fund shall, notwitlistailding anything con- 
suty. tained in any Inw for the tiwe being in force, 

be depositetl in the Stste Government treasury 
in accordance with such direct,ions as the State 
Government may, from time ta time by an 
order in writing give, and thereupon,- 

( i )  the subscriber to the fund shall be 
entitled to interest on the balance in 
his ~rovident fund account at tho same 
rate, at which the State Government 
sorvant is for the time being entitled to 
on the balai~ce ill his provident fund 
acconnt, and 

(i i)  the rules for the tilne being in force 
relating to the limits of withdrawd~ 
from the provident fwd as applica- 
ble t o  such Goveniment servant shall, 
so far as may he, apply ta the sub- 
scriber. 

X1X of (2) Nothing in this section shall apply to a 
1952. provident fund est.ablished by the U*vcr- 

aity to which thc Employees' Provident 
Funds Act, 1952 applies.". 
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2. The Gujarat University After section 63, the following new scctian 
Act, 1949 (Bon1.L of 1049). bc inserted, namely - 

"53AA. ( I )  JVhero the Univcisiky has cst,a- Yrnvidc~~t, 
blishcd a providelit fiund for the benefit Fl1n(lfo lm 

doImaitrd of its officers, tcacl~ers and othcr servants in Grlrrr,,- 
under sectiork 53, silch fund shall, not- rnent 
withstanding anythulg cont,ained in any lam n'Cn""'sn 

for the tirne being in force, be deposited 
in the State GovcnlmenC treasury in acco- 
rdance with such directions as the State 
Government may, from tinle to  time, by 
an order in writing give and thcren~)on,- 

(i) t,he subscriber to the filntl shalI be enti- 
tled t o  interest on the balamu in his 
provident fund account a t  the salne 
mtc, at which the State Goveri~ulont 
servant is for thc time being entitled 
to  on the bala~~ce in his provident fund 
accolunt, and 

(ii) the rules for thc time being in force 
relating to the lirnit,~ of ~~~ithdrawsls 
from the providelit fuiid as applica\)le 
to such Governrncnt scrvnilt shall, so 
far as may be, apply to the si~bscriber. 

XIX (2) xothing in this s~ction sliall npply to n 
<lf 10rr2. provident fund est~a1)lislrcci by the Univcrsiiy 

to  whicll t h e  l~~inployccs' Proricic!nt Fmlds Act, 
1952, applies.". 

3. The Bombay ~rovincinl  In  Chaptcr IV, after S C C ~ ~ O I ~  60, thc f o l l o ~ ~ i n ~  
llanicipnl Corporatir,ns new section sllrill be insrrtctl, n n m d ~  :-- 
Act, 1940 (1Jotn. ldx of 
1949). "GOA.(1) Whcrc the corpornt,io~i has crta]>li- prnvidrnt 

shed ra provident f i ~ n d  for the benefit of ,, ,,, 
any of i h  officcrs and serv~tnts, such fond drl~c>~itr.d 
shall, notwitlistauding arlythilig c011taincd in any i n  Cklwll'- 

111ent lam for the tin-ie being irk force, br! drposited ill T,,,,,,,y4 
the Stntc Govcrn~netit trens~iry in nt:cortlnnct! 
with such directions as the Statc Go.rrernnlcllt 
may, from t,imc to time, 1 ) ~  an order in \rritiog 
give and thcrcupon,- 

(i) tho sul~scriber to tlie fund aha11 be 
entitled to jntcrest on the hnlarlcc ill 

his provident f11ntl ncconnt a t  the swnc 
rate, ~t which the State Govcrnmc~it 
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servant is for Ghe time bcing entitled 
to on thc balance in his pl*ovicient fund 
account, and 

(ii) the rules for the time being in forco 
relating to the limits of rvitlidrawalu 
from the provident fund as applicable 
to such Government servant ~Ilall, so 

- far as rnhy be, appIy to thr! subscriber. 

(2) Nothing in this section shdl apply +XI a pro- xrx 
vident fund cstsblishcd by the corporation to of 
which tho Employees' Providerit Funds Act, lgZ2. 
1952 applies.". 

4. The Sardar Patel Univcr- After section 57, the followiilg new section 
sity Act, 19SU(Roin. shall be inscrbed, nnmcly :- 
XL of 1966). 

Frovide~lt "57A.(I) lV\~)lere the U~iiversity laas established 
2gd,E1k a pro\idclrt fund for the boncfit of its officers, 
rkwcrn- teachers and 0 t h  servants urldcr scctiorl 57, 
mn11t 
, l ~ C Y l 8 1 1 l ' ~ ' .  I 

swh f t n d  shall, ~~ot~vithtanclirig nnythirlg con: 
tsin&l in iiny law for the tirnc bcing in force, 
be deposited in the S h t e  Government treasury 
in accordnllcc with such directions as the State 
Governmcut may, from time to time by an 
order in writing give, and thereupon,- 

(i) the subscri\,cr to thc fund shall be entitled 
to intcrst on thc balarlcc in hs pro- 
vident fund accoumt at the samc rite, 
at wIiicli the Ststc Govcrilmcnt servant 
is for the tinla bcirlg entitled to on tho 
balance in his provide~it fund account, 
x11d 

(ii) the rules for the tiinc being in force 
relating to the limits of withdrawals 
frorii the provident fund as applicable to 
smh Gover~iment servant shall, so far 
as may be, apply to the mibscriber. 

(2) Nothing in this secl,iori din11 apply t o  a XrX 
provident fund cstablished by the University 
to mhicli tht: Employcas' Proviclelib Funrls Act, 1952. 
1952 applies.". 
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6. The Gujarat Municipalities In Chapter 111, after sectio~l 50, thc following 
Act, 1963 (Gnj.34 of 1964). new section slinll be inserted, namely :- 

"5OA. ( I )  Where tlie municipality has ~tnblished 
Provident a provident fund for the bcnefit of any of its hd t, 

officcrs and servaiits. such fund sliall, notwith- deposited 
~tnndiig anfilling ouutninod in an; law for :in?- 
the time being in force, ba deposited in the l-,,,,,y, 
State Government ti.casury in accordance with 
such directions as the State Government may, 
from time to timo, by an ordcr in writing give 
and thereupon,- 

(i) the subscriber b the fund ahall be 
entitled to interest on the balance in his 
provident fund account at the same rate, 
at which the State Governlent servant 
is for the time being entitled to on the 

balance in his provident fwd account, and 

(i i )  the rul~q for the timo being in force 
relating to the limits of wvithdrawals 
from the provident fund ns applicable 
to such Government servant shall, so 
far aa may be, apply t o  tho subscriber, 

(2) Nothing in tlus section shall appIy to a 
provident fi~nd established by the municipality 

'Ix to which tho Ernployccs' Provident Funds Act, of 
1952. 1952 applies.". 

6. The South Gujarat Univer- After section 5 i  the follomng new section shall 
sity Act, 1965(Buj. 38 of be inserted, namely :- 
1965). 

"648. (1) 1Yhcrc t . 1 1 ~  University hkq established Provident 
a provident fund for the benefit of its officers, g;d~zdk 
teachers arid otlicr servants tinder section 64, in Govern- 
stich fund shall, notwithstanding anything con- ment 
tained in any law for the time being in force, Trea8ua* 
be depositmi in thr! State Government treasury 
in accordnnce wit11 ~ u c h  directions as the State 
Govcr~imcnt may, from time to tirnc, by an 
ordcr in mrit,ing give, and thereupon, - 

(i) the subscriber t o  the f i~nd shall be 
entitled to irltcrcst on the balance in 
his providcnt fuud account nt the mmc 
rate, n t  wllich the Stntc Government 
servant is for the time being entitled 
to on the balance in his provident fund 
account, and 
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(ii) the rules for the time being in force 
relating to the limits of withdrawah 
from the providcnt fund as applicable 
to such Govcri~n~crlt scrvant shall, so 
far as rnny be, upply to the wbscriber. 

(2) Nothing in this section shall apply to a 
provident fuud established by the Urlivcrsity t o  
which the 1i;mployees' Provident Puiliis Act, x ~ x  
1'352 applies.". of 

1952. 

7. The Saurashtra University After section 64, the following new section ahall 
Act, 1965 (Guj. 39 of 1965). be inserted, nanlely :- 

Provident "54A.(1) Where thc Uiveruity has established F;,Lb a provident fund for tho benefit of its officers, 
in Govern- teachers and other servnntv under section 
ment 64, such fund shall, notwithstsniimg anything 
Tmsury. containctl in any law for the tilrle being in force, 

be depouibd in the State Government treasury 
in accordance with slich directions na the Stata 
Goverunent may, from time to tirile, by nn order 
in writing give, and thereupon,- 

(i) the suhecriber t o  thc funid shall be 
entitlcd to interest on the balance in 
his provident fi~nd account at the same 
ratc, at which thc State Government 
servant is for i;hc time bcing entitled 
to on the bnlaricc in his provident fund 
accolwt, and 

(i i)  the rubs for the tinlc bcing ju forct: 
relating to the limits of withdramrtls 
from the provident fund u s  applicable 
to such Governrucllt scrvant shall, so 
far as  may t)c, apply to the subscriber. 

(2) Nothing in this section shall npply to a provident 
fund estahlishctl by the U~live~sity to rvliich the xrx 
Ernployeca' Provident Funds Act, 1952 applies.". ;I:~~. 

8. The Gujnrnt Ayurved Uni- Aft,cr sectio~l 47, she followirlg new section shall 
versity Act, 1966 (Guj . 4 0  be inserted, rlarncly :- 
of 1965). 

Pfilvident "47A. (1) Whcrc tho UlWcrsity hss established 
g ~ t ~ 2 ~ ~  a providcnt fund for the 11cncfit of it;* ofticers, 
in Qorsm- teachers arid other servants under section 47, 
merit such fund ghnll, notwithstanding anything con- 
Troeeary. tained in any lam for tho time being in force, 
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be deposited in the State Government treasury 
in accordance with such directions as khe State 
Government may, from time to time by an 
order in wi-iting give, and thereupon,- 

(i) the subscriber to the fund shall be 
enbitlcd to intcrst on the balance in 
his provident fund account ah the same 
raM at  which the State Government 
~ervarrt is for the time being entitled 
to on the balance in his provident fimd 
account, and 

(ii) the rules for the t ime being in force 
rclating to the limita of wjthdrarvda 
from the provident fund M applicable 
to such C4overnment servant shall, 
so far aa may be, apply to the sub- 
scriber. 

xlx (2 )  Nothiug in this scctioll shall apply to a 
of 

19j2+ proi~idcnt f~ind wtablislled by the University 
to rvhich the Nmployecs' Provident Funds Act, 
1952 appliw.". 

9. Gujarat Agricultural 1. In section 38, sub-section (3) shall be de- 
University Act, 1969 Icted. 

(Guj. 13 of 1959). 2. Aftcr section 38, the follomi~lg new section 
shall be inserted, namely :- 

"3811.(1) Whcro the University has consL;tukd Provident 
a providont fund for the 1,eocfit of its oficors, 2gBiLbe 
ttachers and other employees under section 38, in  GO^-. 
such fund shall, notwithstanding anything con- merit 
hined in any law for t8he timo being in force, Trsmrv. 

be deposited in the State Government treasury 
in accordance with - ~ l ~ c h  directions M the State 
Government may, from timo to time, by an 
order in writing give, and thereupon,- 

(i) the subscriber to the fund shall be 
erltitled to interest on the balance in 
his provident fi~nci account at the 
ailtne rate at which, the State Govern- 
lncnt servant is for the timo being 
cntitlcd to on thc balance in his pro- 
vident fund account, and 



03 GUJ. GOVT. OAK, EX., m R C H  30, lD79ICAITRh 9, 1901 [PART IV 

(ii) tho rules for the time bcing in force 
relating to thc liinits of withdrawah 
from the provident fund as applicable 
to  such Government servant shall, ao 
far as may be, apply to the subscriber, 

(2) Nothing in this scction shall apply t o  a XIX 
provident fund constituted by the University of 

to which tho Employees' Provident Funds Aot, 
1952 applies.". 

10, The Bhavnagar Univeraity After section 69, tho following new section 
Act, 1978 (Guj. 26 of shall bc inserkl, natnely :- 
1978). 

Provident "59A.I 1) Where the University hns established 
Fund to lxl 
depositad a providant fund for the benefit of ita officers, 
in r ~ v e n t -  tmhere and other servsnta under section 69, such 
mont 
' h ~ s u r y .  

hnd  ahall, not withstanding anything contained 
in any law for the time being in force, be depa- 
:ited in the State Government treasury in accor- 
dance with such diretctions as the State Govern- 
ment may, from time to time by an order in 
writing give, and thereupon,- 

(i) the subscriber to the fund shall be 
entitled to interest 011 the balance in 

his providont fund account at the shma 
rate, at which the Statc Goverment 
servant is for the time bcing entitled 
t o  on the balancc in lus provident 
fund account, and 

(ii) the rides for the tiwe being in force 
relating b the limits of withdrawals 
from the provident fund ns applicable 
to such Government servant shall; so 
far as may be, apply to the subscriber. 

2 s o t h i ~ g  in this section shall apply to a XIX 
Prouidcnt ftulrl cstablished by the University 
t a b  ~riiioh the Employees' Provident Funds Act, ?m: 
3964 applies. " 
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